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Jil.b,l,'acl (if tile ,P"oceedifJU8 of the OOI."ci(o! the Gooernor Genet'al of India, 
QSBemblecl for tllt] purpose of ,~ur";i/lD Law8 and RCDulalilm. under the 
proviBio,~, of tllC Act of l'(wlimnl?llt 24 9· 25 TTic., cap. 67. 

• The Council met nt the Vicercgnl Lodge, Simla, on .Fridny, the 2nd Octobor, 
1885, 

PRESENT: 

His Excellency the Viceroy and Governor Genel'l:l.l of India,. X.1'., G.O.D., 
G.O.lI.G., G.M.S.I., G.B.I.E., P.C., pre,idi"g. . 

His Excellcmcy the Oommnnder-in-Chicf, G.C.D., C.I.B. 
Lieutcnnnt-Generni the IIon'ble T. F. Wilson, O.D., O.I.B. 
The Ron'hie O. P. Ilbert, O.~.E. 
The ITon'ble Sir S. O. Dayley, X.C.S.I., C.I.E. 
The Hon'ble T. C. Hope. C:8.I., C.I.E. 
The Ron'ble Sir A. Colvin, X.O.H.G., C.I.E. 
The llon'ble W. W. Hunter, C.S.I., C.I.E., LL.D. 
The IIon'bie Amfr ..AIl. 

LOOAL A UTIIORITIES LOA.N AOT, 1870, AMENDMENT DILL, lSSli. 

The JIon'blo lIn. ROPE moved that tho Report of tho Seloct Committeo 
on tho Dill to amend tho Locnl Authorities Lon.n Act, 1870, be takcn into con-
sideration. IIe said:- . 

·f 

u In Mll1'ch bst; . ..".when I hnd the honour to move for Ien.ve to introduco 
the Bill to amend the Local Authorities Loll.n Act of 1879, I mentioned that 0. 
certain sma.1llocn.l railway was req~ircd in the district of Tanjore, in the Madras 
Fresidenoy, and that the propo3o.1 was thnt it should be constructed by a com-
pany, the interest upon the capital to be raised by the company-being guaranteed 
by the Loonl Funds DO:l1'd of Tanjore. At the snme time I added thnt we 
oonsidered that thero WIlS a legnl difficulty in tho way of the Donrd giving this 
guarantee. which existed in the general LoCll.l Authorities Lonn Act of 1879, and 
that we thougltt that it would 1>0 better to amend that general Act in tho first 
place, without :lny specific provision for Tllnjoro in particulnr. The Dill is an ox-
tremely simple ono, u.s the Council will perceivo, and I trust that the Council will 
accede to the Motion which stands in my nnmc that it be pllSBCd to-day. It 
will be seen, how~vcr, from the Din tlJ:.lt, before it cnn take effect anYWhere, a 
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further special enactment is required. Such an c ~ ell  will, in the" case of 
Local Governments possessing them, be one to bo passed by their own It'gisla-
tures-and "by the legislature of the ~ dr  Presidency in the first instance-
'if they ~ ould tllink it nec('ssary. In the easo of other Govornments who do 
not possess It'gis1o.tures; such 3S the North-Western Provinces lind the Punjab, 
any enactment o·f tbis kiud ,th'nt might be required would ha.ve to be passed 

in our own Council, and it would probably take the form of amendment of some 
of 'the existing local Acts. such as the Munioipalities or Local Boards Acts, 
applying to particular Provinces .. , 'rbo present CBse arises, as t ~e lr~d  
said, out of the needs of the district of Tanjore, and those needs, as regards 
. Tanjore, will no doubt be provided for by local legislation; but along with 
the rfanjore case it WIlS brought to our notice that there were several other 
localities which would be very much uencfited by a similar arrange-. 
ment .. The 'l'anjore case was put forward as a sort of test case, but other 
branch lines will 'probably be deemed by the :Madras Government to be of im-
portance also. and in that case it will be, for them to consider whether they 
will make their Act general for rill. Locol Boards in the Madras Presidency. 
SUP'posing that sa.nction ha.d been accorded by the Secretary of State to this 
course, namely. that they shouldpnss a. general Act applying to their 
Presidency, it would then be for other Locol Governments to consider 
whether it was desirable for them to follow suit. . I may here add. in conclUsion. 

, ' 

that from my own point of view I look upon this little Bill as one of very 
greatpotentinl value. Throughout India. a. very large number' of small 
branches are ~ ed to our great trunk lines, ,and the need of this is being 
constantly pressed upon us by local authorities-commeroial, administrative 
and others-with great urgenoy. At the same time it is quite obvious that we 
cannot out of Imperial Funds construct suoh bra.nohes, or give guarantees to 
Companies to oonstruct them. If such branches are to be constructed at all, the 
funds for guarantees must be found in some way totally distinct from those of 
t,be Imperin.l Government, in fn.ct, from sources whioh lie to hand in the local 
and munioipal revenues of India.. At the lIame time it will be an exceedingly 
good test of the real neoessity of any suoh branohes that suoh Local Boards or 
Bodies should ltave to uoo.r the burden of their construction • and I think 
we shall thereby obtain an adUition..'l,l sn.fcguard that money will not be 
thougbtlessly thrown awn.y-. On tIle othcr hand, I may add that in tho 
proceedings ot hc ~ Doarlls I cltrnestly hope tIle interests of the l'niynts will not 
be lost sight of, (\nd thttt cnro will ho laken, while providing branches in CI1BEls 
where they nrc rOIlo11y noooS9:11'y, not to allow thom to absorb funels wllich 
sbou\cl more proporly \10 tligt·riblltl)ll in 80mo manner, better calculated to 
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giv.e th; ro o ~ amount of general benefit to all tlle contributors to 
the laud-revenuo, oesses antI other sources from which thoso funlla am ra.iscd." 

The Motion was put nnd n::,noreell ~. 

The Hon'ble MR. nOPE nlso moved that the Dill, ns amonded, be passed. 

Tho Motion was'put and agrccd to. 

CENTRAL PROVINOES CIVIL COURTS DILL, 1885. 

, The Hon'hie MR. ILDERT moved that the nf."port of the Select Com--
mittee on the Dill to runend the Law relnting to Civil-Courts in tbe Gentral 
Provinoes be taken into consideration. He said :-

II I have fortunntely very little to say on this lfotion. The Dill to which 
the Motion relates is rosed upon a. scheme which had been very carefully con-
sidered by the Chief CommiSsioner of tho Central Provinces u.nd his officers. 
The Dill itself was settled in personal consultation with the Chief Oommis-
sioner when he visited Simla 0. few months ago, and he ho.s now informed us 
tha.t, after referring again to his officers, he is of opinion tbll.t its provisions 
meet the requirements of the case. He bas advised us to pass the Bill without 
alteration, Q.n.d the Report of the Select Oommittee is frnmoJ. in accordanoe with 
tha.t advice." 

The Motion was put and agreed to. 

The Hon'hlo MR. ILDERT nlso moved tbo,t tho nill bo p:tsscd. 

The Motion wns put nnd ngrccd to. 

KllOJA SUCOESSION DILL, 1885. 

The Hon'blo Mn. ILDERT also moved that tho llon'blo Mr. Amir Ali Le 
added to the Seloct Committce on tho .Dill to amenJ. nnJ. dcfulO tho law of 
'festameniAry and Intestato Suocession to Khojds. lIe said :-

.. Mr. Amfr AH has alro.'\.dy been kiml enough to give us, on bohnlf of ODO 
of the Munnmmndlln Associations, some va.lunble .suggestions with l.·ospoct to 
this Bill, Q.nd I ain glad to nvail myself of his visit to Simla by asking him to 
a.asist in the further deliberatioDs of the Sclect Committeo on flo mc:1SUl'O 
which undollbtcdly raises some vory difficult and important Clucstions." 

-The Motion \VM pnt o.nrl fl.31"co<l t(). 
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CENTRA.L PROVINCES GOVERNMENT W ~ D  DILL, 1885. 

The Ron'ble Mn.. ILDERT also presented tho Report of the Select o ~ 

mittee on the Dill to malm better provision for ~he uperi e de ~ of Govern-
ment Wnrds in the Oentral Provinces.' . 

, The Oouncil adjourned to Thursday. the 8th October. 1885. 

BIMLA.; 

1 Th' 8th October, 1885. 

D. FITZPATRIOK,. 

Secretary to the GOfJernment of India, 

Legislative Department. 

Nole.-The Meeting fixed for the 1st October, 1885, was SUbSB. quelltly postponed to 
the 2nd idem. 
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